IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

ORIGINAL_APPLICATION NG.1270/96
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DATE _OF ORDER___:__ 85-12-1996.
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‘Between =

Smt.Yarra Pochavva

' ees Applicant
And

1. Tha'Inspector of Uorks,
SC Rlys, Kachiguda, Hyd.

2. The Chief Ingpector of Works, '
‘ Kachiguda Rlys Stationm, SC Rlys, Hyd.

3., The Divisional Personnel Officer, ,
SC Riys, Hyd. Division, Hyd. g [,wfdﬂﬂ.ﬂwzt
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4o Pochiwe, .. Respondents
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Counsal for thas Applicant : Shri S.Ramakrishna Rao

Counsel for the Respondants : Shri N.R.Desveraj, %@%%far Rlys

CORAM 3

THE HGN°'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON°'BLE SHRI B.S.JAl PARAMESHWARAN : MEMBER (2

(Order per Hon'ble Shri R.Rangarajan, Membed (A)
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Heard Shri S.Ramakrishna Rao for the applicanq. Shri

N.R.D8varaj for Resbondants 1 to JZand Shri K.Rama Murthy,counsel |

for Respondent No,.4,
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éL " Admit. The applicant claims to be the wife of onF

2 -

A

Yarra

Nérasimha, a former Railuay Employes. It is her case fthat her‘

hugband died while in eervice on 11=9=96 and during hiF

life time

he had nominated the Respondent N,.4 as a Nominee for the

pensionary benbfits. Subsequently on 25-10-94 he reallsad this

mistake and send a letter nominating his Daughter as a|nominee.

L

The said(ﬁérra‘Narasimha died on 1149,96. It is the cdse of the

applicant that the Rallway Administration is Bbout to fay the

panéionary benefits without considering reveokation of tihe nomi-

nation. The Railuay Administration may disburse the pdnsionary

besnefits of Late Yarra Narasimha to the person who obtalins a

decree or succession certificate from a compatent court

ing nacéssary partias;

by implsad-

4, With @ha above direction the D.A. is disposed of with no

order as to custs@at the admission stage itself,
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Member. (J)

Dated: Sth_Decembsr, 1996,
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Dictated in GOpsn Court.

(R.RANGARAJAN)
Mambar (A)
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Copy te:-

1.

2;‘

3.

4.
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Division, Hyd.

One cépy to Sri. N.R.Devaraj, SC for Rlys, CAT,

&4

The Inspector ef\works,’S.C.Rly, Kachiguda, Hy

A
A
-,

The Chief Inspector of Works, Kachiguda Rly Statien,

S-CanYSo-HYdo

The Divisienal Persennel Officer, S,CesRlys, Hyd :

One copy to Sri. S.Ramakrishna Rae, advocate, AT, Hyd.

Ona copy to Library, CAT, Hyd.

One spare cepy. - L ‘

Hyd.
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